hTEM NO. 202 COURT NO. 11 SECTION | X

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).27615/2008

(From the judgenent and order dated 16/10/2008 in WP No. 2251/2008

of The H GH COURT OF BQVBAY)

ORYX FI SHERI ES PVT. LTD. Petitioner(s)
VERSUS

UNION OF I NDI A & ORS. Respondent ( s)

(Wth prayer for interimrelief and office report)
(For Final Disposal)

Dat e: 04/10/ 2010 This Petition was called on for hearing today.

CORAM :

HON BLE MR, JUSTICE G S. SI NGV

HON BLE MR, JUSTI CE ASOK KUMAR GANGULY
For Petitioner(s) S. Ganesh, Sr. Adv.
Prat ap Venugopal , Adv.
Sur ekha Raman, Adv.
Prat ap Venyugopal, Adv.
Pur oshat t am Jha, Adv.
Varun Si ngh, Adv.
S. K J. John & Co., Adv.

For Respondent (s)
2 &3

Joseph Markose, Sr. Adv.
Subhash Pandey, Adv.
Ajay K Jain, Adv.

M P. Vi nod, Adv.

Hari sh Chander, Adv.
Shwet a Ver na, Adv.
A. K. Sharnma, Adv.

<55 5533 2333533

UPON hearing counsel the Court made the follow ng
ORDER

Argument s hear d.

Judgnent reserved.

( Rama Chopra ) ( Phoolan Wati Arora )
P. A Court Master



